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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
OA .525/93 | date of decision : 16-6-93

Betuween

-
.

Mde Shukhur

S .K . Nadeena

B.V.N., Reddy

B. Raja Reddy

A. Samba Murthy

P, Naghabhushan Rao

U, Appalaraju + Applicants
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and

1. Flag Officer-Commanding in Chief
Eastern Naval Command
Visakhapatnam

2., Chief Staff Officer (P&A)
Headquarters Eastern Naval Command
Visakhapatnam

3, Admn, Officer (Staff OfPicer)
(Civilians) Eastern Naval Command
Visakhapatnam -

4, Commanding Officer
INS Circars
NMaval Base

Visakhapatnam : Respondents

Counse) for the applicants : P.B. Vijaya Kumar
Advocate

Counsel for the respondents :+ N.R., Devaraj, Standing
Counsel for Central Govt.

CORAM

HON. MR. JUSTICE V. NEELADRI RAO, VICE CHAIRMAN

HON., MR. P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement

(As per Hon, Mr, Justice V. Neeladri Raoc, Vice-Chairman)
Heard Sri P.8. Vijaya Kumar, leanned‘counsel for the

applicantsand Sri N,R, Devaraj, learned counsel for the

respondents.,
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2.4 This application was filed praying for a declaration

that the inaction on the part of the respondents in not con-

sidering the case of these seven applicants for appeointment
as Drivers is arbitrayy, illegal and to conseguently order
their appointment/absorption as Orivers. R-3 in pursuance of
the orders of R-1 issued a requisition to the Employment
Exchange at Yizag to s ponsor candidates for appointment for
10 posts of Drivers, It is interalia stated in the said
requistion that the maximum age is 30 years and educational
gualification should be middle school.

3. The applicants are Orivers who are being paidffrom out
of non-public fund. It is alse their case that they were
appointed by the Capt, Commanding Officer, It is also the
case of the applicants that their period of sérvice ranges
from 3 years to 12 years, It is hence urged that they should
be appointed for the posis Por which a reguisition was issued
to the Employment Qfficer, Regional Employment Exchange,
Visakhapatnam, It. is also stated far the applicants that the
Capt. Commanding 0Officer addressed a letter dated 28-5-1993 to
R=1 regquesting him to fill up the above posts by absorbing
these applicants by giving relaxation if AeCessary. It is
also stated therein that earlier alsoc such relaxatiﬁn was
given, |

4, Sri N.,R. Devaraj, learned counsel for the respondents
submitted that these applicants are not part of the Establish-
ment of R-1 and they are drivers of the vehicles belonging to

some welfare organisation/association of the Naval persocnnel

at \isakhapatnam,

S. It is now well established that it is for the concernad

authorities to prescribe rules for recruitment and it is neither

for the Court nor for the Tribunal to interfere fHinless. it is
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Copy to:-

1% Flag Ufflcer-Commandlng in Chief, Eastern Naval Command,
Ulsakhapatnam. '

2?_ Chief Staff UfPlcer(P&A), Headquarters Eastern Naval
Command, Visakhapatnam, '

3. Admn. 0ffiger (staff Ofpicer) fCivilians) Fastern Naval
Command, Visakhapatnam,

b .Eommanding Officer, INS Circars, Naval Base, Visakhapatnam.

5. One copy to Sri. P.3.Vijaya kumar, advocate, Ulﬁayapratap
Apartments,A-3 Achyutha Reddy marg,Vidyanagar, Hyd,

6., One copy to Sri; N:R:Devaraj, Sr. CGSC, CAT, .H yd;

*7.  One spare copy.
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NO costsS.
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(P Te Thxruuengadam) (V. Neeladr1 Rao)

member(ﬂdmn.) yice~Chairman
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HON'EBLE ME,JUSTICE V,NEELADRI
VICE CHEIRMAN
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AND

THE HON'BLE MH.A.B.CORTY ; MEMBER({AD)

AN
THE HCON'EBLE MR.N.CHANDRASEKMAR REDIY
. . MEMBER({J)']

END
THE HON'BLE MR.P.T,TIRUVENGADEM :M(&)
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Admitted a7d Interim directions d

" issued
|
Allowed { i
I kY 1
“—Tisposed of with directions _
Dismissed _ 1
Dismissed as withdrawn ]
‘Dismissed for default, f

Re jected/ Ordered
LNoOrder as to costs.






